
263 Sa1a,~s, etc. of APillt 26, t%ll M P's. (Amdt.) Bill 

LABOUR (PARTICIPATION IN 
. MANAGEMENT) BILL· 

SHRI SRINIBAS MISRA (Cuttack): 
Sir, J beg to move for leave to introduce a 
Bill to provide for part:cipation of em-
ployees in the manaaement of industrial 
or commercial undertakings in wt ich they 
work and for other matters incidential 
tbereto. 

MR. CHAIRMAN: The question is : 
"That leave be granteJ to' introduce 

a Bill to provide for participation of 
employees in the management of indus-
trial or commercial undertakings in 
which they work and for other matters 
incidental thereto." 

The motion was adopted. 

SHRI SRINIBAS MISRA: Sir, I 
introduce tbe Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(AmeadllleDt of .rtleles !IO, 91 etc.) 

SHRI SRINIBAS MISRA (Cuttack) : 
Sir, I beg to move for leave to introduce 
a Bill furtber to amcud tbe Constitution 
of India. 

MR. CHAIRMAN: The question is : 
"That leave be granted to introduce 

a Bill further to amend the CODStitu-
tion of India." 

The motion was adopted. 

SHRI SRINIBAS MISRA: Sir, I 
introduce the Bill. 

SALARIES AND ALWWANCES 
OF MEMBERS OF PARLIAMENT 

. (AMENDMENT) BILL· 

(Ameadmeat or section 6) 

SHRI·MANIBHAI J. PATEL (Damob): 
Sir, I beg .to move for leave to Introduce a 
Bill further to amend the Salaries and 
Allowances of Members of Parliament Act, 
1954 . 

MR. CHAIRMAN: Motion moved: 
"That leave be granted to introduce 

a Bill further to amend tbe Salaries 
and Allowances of Members of Parlia-
ment Act, 1954." 
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